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Resolution Re. Need to Check Population
Growth

SHRI RAMDAS
(RAJASTHAN): Sir, 1
following Resolution:

AGARWAL
move the

"Having regard to the fact that the
population of our country is growing
at an alarming rate with serious
implications on  the  overall
socioeconomic development,
employment,  housing,  poverty
alleviation and on the living standard
of the people of India, this House
resolves that:—

(i) the family welfare/planning
programmes be strictly
implemented;

(i1) the stringent rules be framed so that
Government employees would be
allowed to derive benefits in
service, only if they agree to have
two or three children;

(iii) suitable laws pertaining to family
planning be enacted so as to
restrain the candidates having more
than three children from contesting
elections of any type; and

(iv) sufficient funds should be allocated
under  the family welfare
programmes during the Ninth Five
Year Plan."
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*SHRI V. NARAYANASAMY (PON-
DICHERRY): Mr. Vice-Chairman, Sir, my
good friend, hon'ble Member Shri Ramdas
Agarwal has brought in a Private Member
Resolution with regard to the fact that
population explosion in the country has
serious repercussions on the economy and the
overall development of the country. He has
drawn the attention of the Government
towards the need to control population growth
effectively. He has in his Resolution
suggested strict implementation of family
planning programmes, stringent rules to
discourage Government employees from
having more than two or three children,
debar-
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ring candidates from contesting election if
they have more than three children and
allocation more funds for family welfare
programmes during the Ninth Five Year Plan.
He deserves to be thanked for bringing such a
Resolution.

Sir, in the whole of Asia, India has the
second larges population next only to China.
Though China stands first, it has taken several
drastic measures to control population, but in
India, in the name of freedom, in the name Of
democracy we have shut our eyes to the
alarming growth of population. Because of
this, all the projects and schemes, well
thought out and executed could not bring the
desired results on the socio-economic front.
This has resulted in more and more people
going below the poverty line. Because of
these reasons hon'ble Member Shri Ramdas
Agarwal has brought in this Resolution, while
moving the resolution, he also explained the
all round repercussions due to population
explosion.

Mr. Vice-Chairman, Sir, people below the
poverty line in the rural areas constitute 39.1%
In the urban areas it is 40.1%. Be it Indira
Awas Yojna, Jawahar Rozgar Yojna,
Integrated Rural Development Programme,
Women Self Employment Programme or
Minimum Needs Programme, —all these
schemes could not help reduce the percentage
of people below poverty line that is the
percentage of people below poverty line has
gone up from 37.4% in 1991 to 39% today.
This is not just because of some lacunae in
executing the schemes but more because of
the alarming increase in population.

With this kind of a problem in hand, the
hon'ble Finance Minister has re-cduced the
allocation for family welfare by Rs. 700
crores in the current year's Budget. In spite of
increasing the allocation, he has reduced Rs.
700 crores from the allocation for the year
1995-%. Certainly this is not the right step to
control population. We should remember that
we
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have lots of social commitments. we need to
provide drinking water, electricity, dwelling
units, roads, medical facilities and
employment to the rural poor. Then alone
they will be able to work hard, put in their
best and come out of the trap called poverty
line. Therefore, 1 appeal to the hon'ble
Minister sitting here, to tell the Finance
Minister to allocate more funds for family
welfare. With this reduced allocation of
funds, even the family planning programme
connot bring the desired results.

Sir, different views -have been expressed
regarding compulsory family planning some
time in the past. Several political parties even
opposed such moves. But later, people
volunteered for family planning. Educated
people and those in employment thought it
wise to go in for family planning and have a
small and happy family. But people in rural
areas, particularly those involved in
agriculture and other small avocations are still
apprehensive about family planning methods.
Despite literacy programmes and health
awareness schemes highlighted through
guides, books, electronic media and the press,
people in rural areas continue to have wrong
impressions about family planning. This apart,
they feel that by having more children they
would be able to earn more. They think so
because they live in utter misery. Having
more children provides them a kind of
psychological socio-economic security. Poor
people like rickshaw pullers, labourers and
those in small, avocations live in illusions that
more the number of children more the income.
But unfortunately such large families turn out
to be a great burden and they slowly sink in
total misery. This is the situation today. I urge
upon the Minister to take effective steps to
educate these people in the rural areas as to
how they invite poverty by bearing more
children. The necessity for family planning
should be explained to the uneducated people
through various ways. Sir, this Resolution of
Shri Ramdas Agar-wal addresses two
Ministries. Both the
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Social Welfare and the Rural Development
Ministries have their roles to play in giving
effect to this Resolution. The Ministry of
Rural Development has a key role to play in
this matter. The fact is that each year, hardly
1 to 1.5% people come out of the poverty
line. What is the reason for this? I wish to cite
an example. The centre allocated funds for
rural development in Bihar and the funds
were sent to the State Government. But the
funds were diverted for some other purposes.
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SHRI V. NARAYANASAMY: Mr. Vice-
Chairman, Sir, I am referring to Bihar
because, the funds that were meant for rural
development, for providing employment
opportunities to the people below poverty
line, were used for other purposes. This is the
reason for the failure of rural development
programmes and in Bihar, 54.3% people live
below the poverty line. I am quoting these
figures from the statistical data provided by
the Revenue Department. Sir, the centre had
provided funds for Andhra Pradesh for
poverty alleviation. But the Government of
Andra Pradesh directed these funds for paying
the salary of Gov-
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eminent employees. This has been refer-
red to in the Report of our Parliamentary
Committee. If the states divert about 75%
of the funds provided by the centre for
poverty alleviation and rural development
towards some other purposes, how can
you bring up our people who are below
the poverty line?

Now we have a coalition Government
of 13 parties at the centre. I know the
compulsions of this Government. In ac-
cordance with the wishes of the states, the
centre had decided that the funds for rural
development will go only through the
respective state Governments. We have
had bad experience in the past wherein
such funds were diverted for other
purposes. He opposed giving such free
hands to states due to this reason. Now,
the-hon'ble Finance Minister has said that
the funds for rural development will be
provided to the state Governments for
Implementation of poverty alleviation and
rural development programmes. I want to
ask the hon'ble rural development
Minister, whether you have any
mechanism to monitor the implementation
of such schemes by the states? What
would you do if a state Government
diverts these funds for some other use? In
Andhra Pradesh, there is no money to pay
salary to its employees. And if such funds
are misused for paying salary, what shall
happen? I want the hon'ble Minister to tell
whether he is setting up any monitoring
committee? And what action will be taken
against the states that divert funds? I am
hopeful the Minister will answer to these
points.

Time has come wherein we have to
come to terms with reality. We launch
various schemes for poverty alleviation
and employment generation. But as Mr.
Agarwal had pointed out, there is a gap of
2% between the employment generation
and population growth. This has
compounded our problems. Each year the
number of unemployed youth is in-
creasing. I would like to know how you
are going to tackle this problem? When
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we are in power, we had introduced
various schemes like JRY, IRDP
Minimum Needs Programme and Women
emacipation scheme. Now you are also
going on with those schemes. But I
wounder whether you will be able to
convince the states to successfully imple-
ment these schemes. That is why we
thought of Nagar Palika system. Unless
you create these Nagar Palikas you won't
be able to implement those schemes suc-
cessfully. That is the reason we had
resolved to have Panchayati Raj. Then
alone the funds would reach the poor, the
needy.

Sir, I shall make just two more points
and conclude.

I have a word about land holdings. We
have passed legislations called Land Ceil-
ing Act and Urban Land Ceilling Act.
However, these Acts have been serieusly
implemented in West Bengal and Kerala.
They have done a laudable job and I am
very happy about it. But what about
Andhra pradesh? I am not referring to
any political party. And what about Kar-
nataka and even Tamilnadu. Hon'ble
Minister is here and his party is in power
Government in Tamilnadu. What is hap-
pening in Bihar? the feudal overlords
have expolited the innocent people, taken
away their lands and made them live in
utter misery. That is why the population
living below poverty line is swelling day
by day.

Sir, we have over 9 lakh acres of
surplus land lying unused in the country.
These lands should be distributed among
the weaker sections, particularly the
scheduled caste' people and the tribals
who are below poverty line. By doing so,
you would be able to slowly reduce the
percentage of people below poverty line.
I know the hurdles and difficulties cre-
ated by the bureacuracy, the middlemen
and banks in carrying out any scheme.
We had introduced schemes for providing
self employment to women and the
youth. But the banks which were sup-
posed to provide funds to women to start
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small avocations behaved differently. The
attitude of the banks must change. You
should take necessary steps to see that
banks have a human face in tune with the
policy of the centre.

Mr. Vice-Chairman, Sir, this Govern-
ment claims to be the Government for the
rural people and they also say that the
hon'ble Prime Minister hails from a
village. I am happy about all this. But I
would like to ask you one thing. How
much you have allocated for agriculture
this year? (Time bell)

Sir, I am going to conclude in two
minutes.

The Budget presented by you shows
that for agriculture you have allocated
only 75% of the allocation made in 1995-
96. You have allocated Rs. 1000 crores
for water resources development. I
welcome that the hon'ble Finance Minis-
ter has admitted that food production has
gone down by 2%. If that be so, you
should have allocated more funds for
agriculture sector. The Prime Minister
and other Union Minister talks of impro-
ving the living condition of the rural
poor. But your Finance Minister is al-
locating less funds for agriculture. Why
this dichotomy? How can you go ahead
with the Five Year Plan and even family
planning programme this way?

Sir, during Congress Government, we
had brought in a Bill to prevent those
having more than two children from con-
testing elections. But several hon'ble
Members opposed it in this very House.
May be they had three four children.
Now that Shri Ramdas Agarwal has
brought in this Resoultion for discussion,
the Government should accept the sprit
of the Resolution. The Social Welfare
Minister and also the Rural Development
Minister should see that sufficiant fund is
allocated for social welfare, family plan-
ning and rural development. This Gov-
ernment has been trumpeting that it is the
Government of rural India. Therefore it
is incumbent on this Government to
allocate more funds towards family wel-
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fare and to educate the rural people about
the need for family planning. The
Government should also allocated suffi-
cient funds for alleviating poverty particu-
larly in the rural areas. Then alone the
unfortunate situation of just 2% people
enjoying all luxuries of life will change.
With these words I conclude.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Dr. Bharati Ray.

DR. (SHRIMATI BHARATI RAY
(West Bengal): Mr. Vice-Chairman Sir, I
thank you very much for giving me an
opportunity to speak on this very
interesting Resolution. I have heard three
very interesting speeches, one in Tamil
and the other two in Hindi. I would have
liked to speak in Bengali also. Bengali is
a very good language. I am resisting my
temptation to speak in Bengali.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): There is a convention here.
You have to give notice in advance to
speak in Bengali. Did you do that?

DR. (SHRIMATI BHARATI RAY): 1
am resisting my temptation to speak in
Bengali. You know, Sir, that we have to
face so many temptations in our life. I
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say this Resolution is a very interesting
Resolution. I say this because I agree with
the general principle that population of
this country is growing at an alarming rate.
That is true. I agree with the idea that
there is a need for population-control I
will not say planning; Yes , that is true. |
agree with Clause 4 that sufficient funds
should be allocated under the Family
Welfare Programme. Very true. More
money should be allocated for Family
Welfare Programme; the more the money,
the more better it is. But I am afraid that I
cannot agree with Clauses 1,2 and 3. In a
very brief speech, I will explain why. I do
not agree with Clauses 2 and 3 because I
consider them discriminatory; I consider
them discriminatory because in clause 2 it
is stated that only the Government
employees should be deprived of their
benefits in service. Why single out
Government servants only? There are
lawyers, there are doctors, there are
teachers and so many other professionals.
Just beacuse it is easy to control the
Government servants, it is not right to
isolate or identify one section of the
population only. More interesting is
clause 3 that candidates having more than
three children should not be allowed to
contest elections. I am very surprised that
this Clause is here, Why? What is the
reason for this Clause? It is because we
are a special class of people? Is it because
we represent the nation? What is it? I
have serious objection to it because this
excludes many women. Women have
children and let modesty not prevent me
from telling the truth women have no
control over their body. They have
children because their husbands want
children. And if you have this Clause,
them many women who do not want to
have children, but have to have children,
will be excluded like this in some other
sections of the community also women
will be excluded. So will be some other
sections of the community. And we know
many of the poorer sections of the people
have more children because of many
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reasons and I will come back to that point
later. They will be debarred from
contesting the elections which are the
tools for getting power in this country.
And, therefore, I cannot agree with
Clause 3. And anyway, is it true that we
can, by making Clauses like this solve our
problems? Has compulsion yielded any
result so far? Think of the Dowry
Prohibition Act, on which our hon. friend,
Mr. Yadav was speaking so eloquently.
Think of the Marriage Act, the age under
the Marriage Act. Children are being
married off in villages all over India. Do
you think compulsion would really work?
Do you think the passing of this
Resolution would really stop these people
from having children? Yes? I agree with
the basic premise, of course. But these are
not the methods of implementing really
what we want.

The question is: why do we have
children at all? Why do these people have
children, apart from, of course, the urge of
nature? Mr. Vice-Chairman, Sir, I read a
very excellent article which came out in
'Population Studies' some years ago,
wherein, a sociologist had made an
excellent analysis of Kenya. He argued
that in the developing countries, they
have children, more children, because
wealth passed from the children to the
parents; not from the parents to the
children.

The people in the rural areas, the poor
people, as we all know, are actually very
clever and very intelligent. Illiteracy does
not mean ignorance. Illiteracy does not
mean foolishness. No doubt; literacy is a
tool. But the rural people know what is
best for them. They know that their
children would earn and they would be
benefited. On the other hand, in the
advanced countries, the parents have to
pay for their children. They do not get
any return from their children. I am
quoting this gentleman. I am just
summarising his thesis. There is no
reason for them to have more children.
The more the number of children, the
greater the economic burden there. But
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in the developing countries, it is the
reverse; The more the number of
children, the leasser the economic burden;
firstly, because, they would start earning
from the age of five or six; secondly, in
countries like India, under the family
system, they support the family. Mr. Vice-
Chairman, just to give an example, I have
three children. If my first son does not look
after me, hopefully, the second son
would.

Therefore, under the sort of family
system and family structure that we have,
children are needed to some extent. I am not
against the Resolution, in principle, I am not
arguing for population explosion. I am only
pointing out as to why in developing
countries like India, people have more
children.

Sir, here, we mutt not forget the infant
mortality rate in our country. If I have three
children, I am not sure whether all the three
children would' survive. If I have more
than three children if I have four children, I
do not get the benefits of child care; I do
not get health care facilities. When I am not
sure whether all the three children I have
would survive, why should 1 be debarred
from contesting any election? I am not
sure. If I know that all the three children I
have would survive, if I know that I would
have child care faculties, if I know that I
would have medical facilities, I would agree;
but I am not sure.

There is one other point, a very
important point, which I forgot to
mention, 1 did not talk about the first part of
the Resolution which says that tamily
welfare/planning programmes should be
strictly implemented. In my view, the
family welfare programmes have not
been properly thought out because they
target women. Actually, they should
target men. As I said, women have no
control over their bodies. Once I went to a
village. 1 do not want to name that
particular State. I went to the village and
talked to the women. The next day I was
gheraoed. The people in
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IR = AfeER #?
the village asked me: They asked me:
‘Why did you go and talk to them'? They
said: 'If you want to say something, tell

1

us.

Therefore, Sir, I would suggest to the
hon. Minister, through you, that there
should be a rethinking in this regard: a
rethinking as to who should be the target
of our family welfare programmes.

In conclusion, I would say that unless
there is a general socio-economic
improvement in the country unless there is a
rise in the literacy rate—'literacy' means
not only just knowledge, but a little more
than that—unless I am aware that is good for
me and what is not good for me, unless I am
aware what if I have three children, all my
three children would survive, I would never
agree to population control.

Thank you, Sir.

*SHRI IQBAL SINGH: In today's
session, I am going to speak in Punjabi. I
have always spoken in English or Hindi, so
I thought that there are about 11 crore
Punjabi speaking people in India and
abroad, Mr. Ramjl Das Aggarwal has
taken up this resolution and I took it as an
opportunity to speak in Punjabi, After I
wrote to the Government, the library was
supplied with Punjabi newspapers A
magazines and I myself have never
spoken in my language. So, I think Mr.
Bhupinder Singh Mann has alo spoken in
Punjabi before and shall speak perhaps
today also.

The Resolution Is very important for the
nation. India is a developing country with
a large population. It is second only to
China in population whereas it ranks 7th
in the world from the area point of view.
It is said that the population of India and
China-combined, form one-third of the
population of the world. According to the
1991 census, the population of India was
85 crores which has increased to 90 crore
plus today. In

*English translation of the
delivered in Punjabi.

speech
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1881, the population was only 25 crores.
India was a vast country having the
original components of Pakistan and
Bangladesh. Even after 50 years, we used
to sing in our National Song that "we are
35 crore soldiers and we have told the
world of our existence, the flag of our
country is the best". But today we are
witnessing that after the 1939-45 world
wars, population has increased sharply.
One reason is the declining death rate.
Another is that although our country had
to face drought many times, but we never
had to go through a famine any more. We
are proud to say that our country got rid
of a famine-like situation when it attained
independence. Side by side, many
epidemics were controlled, plague and
small pox etc. were simply rooted out. So
we see that the increase in the population
of India cannot be attributed to the
negligence of the people only, there are
many other reasons too.

It is said about India that it is a rich
country but her people are poor. The
meaning is that we have ample natural
resources but the lack of tachnique and
lack of proper utilisation of natural
resources is making poverty cling to us.
The progress of any country depends
upon two main things. (1) Natural
resources; and (2) Human resources.
Human resources can help control the
population of the country by proper
utilisation of higher education and
production and thus help the utilisation of
natural resources.

As 1 have mentioned before that
according to 1881 census, the population
of the country was 25.40 crores which
declined to 23.59 crores in 1891. In 1901,
it was 23.83 crores, whereas it was 25.21
crores in 1911. the population remained
stable in 1921. In 1937, it increased to
27.90 crores which further increased to
36.11 crores in 1951. According to the
data available after the independence of
the country, one fact is clear that the
population is constantly increasing. In
1961, it was 43.52 crores, in 1971 it was
54.82 crores, in 1981 it was 68.52 crores
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and 85.50 crores in 1991. Today, it has
crossed the 90 crore mark. This is clear
that every year this increase amounts to
1.30 crores—interestingly, it is equal to
the total population of Australia. There
are such countries like Denmark which
have only 50 lakh inhabitants.

Population is directly related to
education. It is commonly seen that
illiterate people are hardly conscious
about population control. We are
ashamed to say that India is ranked
amongst the most backward countries of
the world. The percentage of literacy in
1971 in India was 29.48% whereas it
increased to 36.23% in 1981. According
to the data available from 1971 census,
illiterate men were 53% and 75% women
were illiterate. The literacy percentage in
1981 was 46.59% for men and 24.82% for
women. It is an accepted fact that we
shall have to educate our women in order,
to control our population. If woman is
educated then she can understand the
problems of a large family and thus
contribute in controlling the population.
Discipline is essential to attain literacy in
India Education will have to be kept away
from Politics and communalism. I do not
feel hesitant to say that the New Education
Policy introduced during the government
of late Shri Rajiv Gandhi has yielded
positive results and we have covered
great distances in this field, today, one or
two states are claiming 100% literacy and
many districts in some states are actually
100% literate. During the tenure. of
Former P.M. Mr. Narisimha Rao, a
summit of a countries with the largest
population took place in Delhi. It was
emphasised that 100% literacy be
achieved in the countries. The P.M. of
India had assured during this summit that
we shall attain this target in our country.

It is not a matter of mere literacy. The
issue concerns higher education for the
people too. It is but natural that one child
can be given better education whereas
the famly will have to face
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difficulties in educating more than one child
because the means of income are limited.

The increasing population of India is
also adversely affecting the economic
development of the country. The pressure
on land and capital is increasing
everyday. Per capital land is decreasing.
Increasing Population is the root cause of
all the problems of the country—This is
why we are facing problems regarding
food, accomodation, clothing,
transporation, environment, education
expantion, unemployment, disease, inflation,
hoarding, Black marketing and corruption etc.
We have 2.4% of the total land of the world
whereas our population is 15% of the total
population of the world. According to facts,
for this ever increasing population, we have to
provide 18.2 lakh tonne, 13 crore mts. of
cloth, 36 lakh houses, 1.30 lakh primary
schools, 4 lakh teacher, 52 lakh employment
opportunities for the unemployed. If strong
steps are not taken to check this increase in
population, this problem might become
aggravated.

Some steps that can be taken are—

(1) The marriageable age should be
increased. Acharya Rajneesh has
said that the age of the woman
should be more nature because that
will help her understand things
better and thus contribute to the
development of the nation.

(i1) The rapid spread of education should
be ensured. It has been said in Guru
Granth Sahib that "Education is
meant for the welfare of mankind
and it has nothing to gain for itself."
The giver as well as taker of
education should be keen to do his
respective job; only then can be
spread of education be ensured.

(iii) The people should be motivated to
raise their living standards.
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They should be made conscious
towards small families.

(iv) The girl child should be given
higher education, Our
constitution has already decided for
free education for all children upto
14 yrs. of age.

(v) Moral Education be made a part of
education. Sex education should
also be given to children.

People should be made conscious towards
the use of contraceptives. Vasectomy
tubectomy be made essential after two
children.

People should be motivated to bridge the
gap between a girl and a boy. To keep on
producing children for the mere desire for a
boy is not good. The family with one child be
given special facilites. Any family with more
than two children should be deprived of all
such benefits like Bank-loan ration cards etc.
It is important to metion here that this
experiment has yielded positive results in
China. This is why they have been able to
check the alarming growth in population.

About womankind, our society has always
had a negative approach. A girl child is
seldom desired. But Guru Nanak Dev Ji has
said that "Let not the woman be condemned
for she is the one who gives birth to kings."
She is the one to give life to great people.
When we say "Sita Ram" or "Radha-Krishna"
we mention Sita, the woman before Ram and
Radha before Krishna so, woman should be
respected in this country. A fellow
Parliamentarian Madam has just said that it is
the husband who decide about children but
today we are trying for the 33% reservation in
the Parliament as well as the whole of the
country in order to make both work as equals.
And woman too should be able to motivate
her husband. Therefore, education of woman
is very essential.

So, it can be said that for proper
development of the country, population
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has to be checked. If we want to see industry,
agriculture to develop, if we want that
unemployment be alleviated, we must check
population growth. You must be remembering
that we used to import food-grain from
America, a few years back. It is right that the
farmer of Punjab and Haryana and some other
states has progressed a lot in agriculture but
this increase means nothing if propulation
keeps on growing.

In order to raise the living standards, to root
out corruption from society, to spread
education, to control inflation and to increase
the national income, we have to control
population.

I would rather say that we must take strick
steps, if need be. Seeing the gravity of the
problem, we must rise above party lines. I
remember in 1975, Sanjay Gandhi had raised
this issue. I admit some mistakes had been
committed, but I remember till today that in
1977, the Congress Party lost only because
this issue of vasectomy and tubectomy had
been raised, Family Planning made us loss the
elections. Today all parties have an eye on the
vote bank.

I read in newspaper yesterday that in
Punjab a father killed 3 daughters, only due to
population. They all consumed poison. Today,
there has been a care in which a cancer patient
had killed his 13 year old son—due to porerty.
This type of unhealthy atmosphere has to be
stopped. I am reminded of a few lines by
Igbal—in which he has given' the idea that the
Indian must think of his country because the
calamity is about to fall. If he docs not wake
up in time, he will be destroped and nobody
will ever remember him."

This issue therefore, demands great
attention, in order to lead the country on the
path of progress. We shall have to act
together. I have spoken in Punjabi for the first
time today, I am proud to say that India is
country with many languages. "We are all like
stars but our shine is like one. We are all
Indians."
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We are to attain great heights and make India
rise. This will be our greatest achievement.
Jai Hind.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I have to make an announcement.
The prime Minister will make two Statements
at 5.30 p.m. here. One is regarding Jammu
and Kashmir and the other is on the law and
order situation in Delhi, the assurances about
which was given yestrerday during Zero
Hour.
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"Having regard to the fact that
the population of our country is
growing at an alarming rate
with  serious implications on
the  overall  socio economic
development, employment,
housing, poverty alleviation and
on the living standard of the
people of India, this House
resolves that— (i) the  family
welfare/planning programmes
be strictly implemented;
(ii) the straingent rules be framed
SO that Government
employees would be allowed to
derive benefits in service, only if
they agree to have two or three
children; (iii) suitable laws
pertaining to family planning be
enacted so as to restrain the
candidates having more than three
children from contesting elections
of any type; and (iv) sufficient
funds should be allocated under
the family welfare programmes
during the Ninth Five Year Plan."

These are the enabling points
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THE  VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI):
Thank you, Kamlaji. Now, if the House so
agrees, we may continue this discussion in
the next Session because we have to take up
the Statutory Resolution. The Minister is
also there to move the Bill for
consideration.

SHRI SATISH AGARWAL: Mr. Vice-
Chairman, I have given notice of a motion
for reference of this second Bill to a Select
Committee of this House and to report by
the 12th of August, 1996. 1 seek your
permission to move this motion.

Will the Minister move first and then I
move?
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THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): The
Minister will first move the Bill for
consideration.

I. THE BUILDING AND OTHER
CONSTRUCTION WORKERS
(REGULATION OF EMPLOYMENT
AND CONDITIONS OF SERVICE)

BOX, 1996

II. THE BUILDING AND OTHER
CONSTRUCTION WORKERS'
WELFARE CESS BILL, 1996

THE MINISTER OF LABOUR (SHRI
M. ARUNACHALAM): Sir, I beg to
move:

"That the Bill to regulate the
employment and conditions of
service of building and other
construction workers and to provide
for their safety, health and welfare
measures and for other matters
connected therewith or incidental
thereto, as passed by Lok sabha, be
taken into consideration."

Sir. I also move:

"That the Bill to provide for the
levy and collection of a cess on the
cost of construction incurred by
employers with a view to
augmenting the resources of the
Building and Other Construction
workers' Welfare Boards
constituted under the Building and
Other Construction Workers
(Regulation of Employment and
Conditions of Service) Act, 1996,
as passed by Lok sabha, be taken
into consideration."

SHRI SATISH AGARWAL
(Rajasthan): Mr. Vice-Chairman, I wish to
move my motion for reference of the
Building and Other Construction
Workers' Welfare Cess Bill, 1996 to a
Select Committee. My motion is as
follows:



